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*
Review of Policy Regarding ADolmai of
Govern meat Accomfnodalkw to Howr 

Owateg Employee*

3138. SWAMI INDERVESH : Will the 
Minister of WORKS AND HOUSING be 
pleated to state :

(a) whether Government** present policy 
to provide accommodation to Central 
Government employee* it inconsistent as 
those who are in dire need of accommoda
tion are left out whereas those who are 
having their own hou>es in Delhi, get accom
modation which results In sub-letting of the 
accommodation by the latci category ;

(b) if so, whether Government propose 
to change the present policy of allotment; 
and

(c) if not, the reasons therefor 7

THE DEPUTY* MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF):
(a) There is no inconsistency with regard 
to allotment of general pool accommodation 
to Central Government employees who own 
houses in Delhi. The allotment Rules pro
vide for imposition of penalties in cases 
where charge of subletting of Government 
accommodation is proved.

(b) No, Sir.

(c) Central Government employees who 
are having their own houses have been made 
eligible for general pool accommodation on 
the basis of tbe recommendations of tbe 
National Council (JCM) which were accep
ted by the Government.
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New 9rnm MBIi far M rtm ^ in

3160. SHRI J.S. PATIL : Will (be 
MinMer of FOOD AND CIVIL SUPPLIES 
be pietml to refer to reply given lo Suited 
Qoetfioo No. 20 on 12 Much, 19*4 r e a 
ding new (agar atfll* for Maharashtra aod 
tu te :

(a) whether (be review regardiog pro. 
grew of implementation of bceocei already 
iaaaed lo start new tagar faciortM b com* 
P*«« ;

(b) tf *0, tbc ftnrtingi of the tame ; aod

f  (c) if oo(, (be ipectttc reaioot therefor. 
and *ttm the mom fc likely 10 be com
pleted 7

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS AND 
IN THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES <DR. M.S. SAN1EEVI 
RAO); (a) to (c). The Government has 
already made a review and hai observed 
that oew licences bave pone 10 tucb Stale*




